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ITEM NO.2 Court 4 (video Conferencing) SECTION X

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

IA 82439/2020 in Writ Petition(s)(Criminal) No(s).231/2019
AJAY BHARDWAJ Petitioner(s)
VERSUS
UNION OF INDIA & ORS. Respondent(s)
(IA No. 82439/2020 - CANCELLATION OF BAIL)
Date : 28-03-2022 This application was called on for hearing today.

CORAM
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MR. JUSTICE SURYA KANT

For Petitioner(s) Mr. Prashanto Chandra Sen, Sr. Adv.
Mr. Deepak Prakash, AOR
Mr. Pawan Kr. Dabas, Adv.
Mr. Nachiketa Vajpayee, Adv.
Ms. Divyangna Malik, Adv.
Mr. Vaijayant Khanna, Adv.
Ms. Vishnu Priya, Adv.
Mr. Ayush Jain, Adv.
Mr. Tushar Thakur, Adv.

For Respondent(s) Ms. Aishwarya Bhati, ASG
Mr. Mukesh Kumar Maroria, AOR
Mr. Zoheb Hussain, Adv.
Mr. Kanu Agarwal, Adv.
Ms. Shraddha Deshmukh, Adv.
Mr. Anirudha Purusottam Adv.
Mr. R.R. Rajesh, Adv.
Mr. Amrish Kumar, AOR
Ms. Manisha Chava, Adv.
Mr. Arvind Kumar Sharma, AOR
Mr. Raj Bahadur Yadav, AOR

Mr. Manoj Gorkela, Adv.
M/S. Gorkela Law Office, AOR

sty Mr. Shubhranshu Padhi, AOR
gﬁ%@?ﬁ Mr. Ashish Yadav, Adv.
Feasoni T Mr. Rakshit Jain, Adv.

Mr. Vishal Banshal, Adv.

Mr. Suhaan Mukerji, Adv.
Mr. Nikhil Parikshith, Adv.
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Mr. Vishal Prasad, Adv.

Mr. Abhishek Manchanda, Adv.

Mr. Sayandeep Pahari, Adv.

Mr. Tanmay Sinha, Adv.

For M/S. Plr Chambers And Co., AOR

Mr. Shoeb Alam, Adv.
Ms. Pallavi Pratap, AOR

UPON hearing the counsel the Court made the following
ORDER

An application for cancellation of bail has been filed on behalf of the
Enforcement Directorate. Ms Aishwarya Bhati, Additional Solicitor General, has
submitted a status report on behalf of the Enforcement Directorate. The
Enforcement Directorate has submitted that the brother of the petitioner, Amit
Bhardwaj has died and the petitioner is in possession of the user names and

passwords of crypto wallets which must be disclosed to the investigating officer.

Mr P C Sen, Senior Counsel appearing on behalf of the petitioner, states that
some part of the material is in the custody of the Pune Police and that the

petitioner has disclosed the relevant details.

We permit the petitioner to file a response to the application for cancellation of
bail within two weeks. In the meantime, the petitioner shall cooperate fully with
the investigation. Since the Senior Counsel appearing on behalf of the petitioner
states that a disclosure has been made of the user names and passwords, there
should be no difficulty in the petitioner making a full disclosure of the relevant
details which are sought by the investigating officer in the present case. The

petitioner shall do so.

Conditional on the petitioner cooperating fully in the investigation, the ad-

interim order restraining arrest shall continue till the next date of listing.
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An updated status report shall be filed by the Enforcement Directorate before

the next date of listing.

List the petition on 18 April 2022 with connected matters, namely, Writ Petition

(Crl) Nos 304 of 2018, 231 of 2019, 33 of 2019 and 159 of 2019.

(SANJAY KUMAR-I) (SAROJ KUMARI GAUR)
AR-CUM-PS COURT MASTER
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